a71 Written Answers
Dhtiﬁutlon of Cement in Maharashtra

1838, SHRI MADHU DANDAVATE:
Will the Minister of INDUSTRY be

pleased to state:

(a) whether it is true that the distri-
bution of Cement in Maharashtra
from the ad-hoc allocations of cement
from the Centre was not made strictly
on the basis of the procedure prescrib-
ed by the State Government through
its notification; and

(b) if so, will the Centre ensure
that in the case of distribution of
cement by Maharashtra Government
from the ad-hoc quota of cement sent
by the Centre, the procedures notified
by it will be strictly adhered to

THE MINISTER OF INDUSTRY
AND STEEL, AND MINES (SHRI
NARAYAN DATT TIWARD: (a) and
(b). The Cement Controller makes
bulk allocation to every State Govern-
ment in each quarter. A specified
quantity is reserved out of it separate-
ly for irrigation-and power and for
small scale jndustries. Ad-hoc alloca-
tions of cement are made by the
Cement Controller from time to time
to the varlous State Governments in
addition to the basic allocation. The
distribution of the State's basic alloca-
tion as also of ad hoc allocation is
done by the States at their discretion
except the quantity pre-reserved for

irrigation and power and small scale
industries. The Central Government

has not laid down any guidelines in
this regard.

Palekar Award

1839, DR, VASANT KUMAR PAN-
DIT: Will the Minister of LABOUR
be pleased to state:

‘(a) whether Government have
directed all State Governments in
September, 1981 to submit 5 list of
newspapers who have not yet imple-
mented the Palekar Award;

(b) if wo, the up-to-date list, State-
wise;
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(¢) whether the Union Government
have directed the State Governments
to take legal steps against the erring
newspapers, if so, how many have
prosecuted, State-wise; and

(d) whether Government propose to
exempt small units who have less than
7 on staff, fom the implementation of
Palekar Award?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
DHARMA VIR): (a). Yes, Sir.

(b). A statement giving the infor-
mation sent by State Governments
:l:rlng 1981-82 is laid on the Table of

e House. [Placed in Lidbrary, See
LT-3467/82). !

_ (c), Yes, Sir. Avallable in!orma-'
tion on the legal steps taken by State
Governments is indicated in the state-
ment referred to gbove.

(d). No, Sir.

Regularization of Working of Agencies
Recruiting Workers for Gnlf Countries

1840. SHRI V. S. VIJAYARAGH-
VAN: Will the Minister of LABOUR
be pleased to state:

(a) whether Government propose to
regulate the working of private agen-
cles which are recruiting workers for
employment in Gulf countries; and

(b) if so, the details thereof?

THE DBPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
DARMAVIR): (a) Yes. Str,

(b) The draft Emigration Bill is in
the final stages of consideration.

BHEL Pitted against Fremch Concern

1841. SHRI S. M. KRISHNA: will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether Bharat Heavy Electri-
calg is pitted against a French concern
and several other European suppliers
for the supply of electric drive sys-
tems of the proposed Virag Steel
Plant; and





